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 29  Lack  of  Sale  of  Cotton
 in  Gujarat  and  other  States  (C  A.)
 quently,  weather  conditions  which  are  normally
 beyond  our  control  were  more  favourable...

 SHRI  JAGANNATHRAO  JOSHI  (Shaja-
 pur):  That  is  a  good  thing,  of  course.

 SHRI  PILOO  MODY  :  He  is  complaining
 now  that  the  weather  was  favourable  to  us  !

 SHRI  A.  C.  GEORGE  Not  that,  I
 am  happy  about  it.  The  only  thing  was  that
 we  did  not  know  that  it  would  be  so  good  as
 the  elections.  Now  we  are  estimating  the
 crop  which  is  much  better  than  what  we
 thought  of  earlier.  Assuming  a  crop  of  55
 lakhs,  we  asked  the  Cotton  Corporation  to
 move  in.  Of  course,  if  the  situatiun  50  war-
 rants,  we  can  move  in  in  a  massive  way.
 Nobody  prevents  that.  When  the  hon,  mem-
 ber  was  referring  to  40,000  bales,  he  said  it
 was  a  paltry  thing.  In  the  beginning  itself,  I
 told  the  House  that  we  have  already  invested
 Rs.  4.92  crores.  So  you  can  imagine  how
 much  money  will  have  to  be  shelled  out  ifa
 public  sector  corporation  like  the  CCI  is  to
 purchase  a  lakh  of  bales.

 SHRI  PILOO  MODY  :  Twenty  times
 what  you  have  already  spent.

 SHRI  A.  C.  GEORGE:  The  hon.  mem-
 ber  was  again  referring  to  the  price  of  January
 1971.  At  the  beginning  itself,  I  said  that  the
 497]  January  price  was  high.  The  normal
 comparable  prices  are  those  prevailing  in
 1969-70,  Those  were  the  figures  which  I
 quoted.  There  wasno  confusion  there.  The
 price  of  1970-71  was  extraordinarily  high.  This
 cannot  be  compared  with  the  price  of  a  normal
 year.

 SHRI  P.  M.  MEHTA  He  forgets  that
 the  cost  of  production  has  also  gone  high.

 SHRI  A.  C.  GEORGE  :  Government  are
 aware  of  the  situation.  As  was  explained
 earlier,  we  have  already  relaxed  the  stock
 limits.  We  will  give  more  credit  facilities.
 More  purchase  points  will  be  opened.  Already
 there  are  more  than  4!  of  them.  In  an  ope-
 ration  of  this  type,  I  do  not  think  that  even
 the  hon.  member  expects  that  we  will  be  opcn-
 ing  a  purchase  centre  in  every  field.  We  are
 putting  up  centresin  market  places,  wherevez
 it  is  considered  vital  from  the  commercial
 point  of  view.
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 Again  I  assure  you  that  we  are  quite  aware
 of  the  prevailing  situation  and  every  measure
 will  be  taken  to  see  that  the  difficulties  of  the
 farmers  are  overcome  to  a  great  extent.

 12.  24  hrs.

 PAPERS  LAID  ON  THE  TABLE

 PAPERS  UNDER  COMMISSIONS  OF  INQUIRY
 ACT  AND  ALL  INDIA  SERVICES  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  On  behalf  of  Shri  Ram  Niwas
 Mirdha,  I  beg  to  lay  on  the  Table  :

 (1)  A  copy  of  the  Central  Commissions
 of  Inquiry  (Procedure)  Amendment
 Rules,  972  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.S.R.  98  in  Gezette  of  India  dated
 the  9th  February,  J972,  under  sub-
 section  (3)  of  section  2  of  the  Com-
 missions  of  Inquiry  Act,  1952,
 {Placed  in  Library.  See  No.  LT—
 1512/72].

 (2)  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions)
 under  sub-section  (2)  of  section  3  of
 the  All  India  Services  Act,  95]  :

 (i)  The  Fifteenth  Amendment  of
 97t  to  the  Indian  Administra-
 tive  Service  (Pay)  Rules,  1954,
 published  in  Notification  No,
 G.S.R.  l688  in  Gazette  of
 India  dated  the  3th  November,
 1971.

 The  Indian  Administrative  Ser-
 vice  (Fixation  of  Cadre  Strength)
 Fifteenth  Amendment  Regula-
 tions,  97l,  published  in  Noti-
 fication  No.  G.S.R.  689  in
 Gazette  of  India  dated  the  3th
 November,  1971,

 (ii)

 The  Sixth  Amendment  of  97]
 to  the  Indian  Police  Service
 (Pay)  Rules,  1954,  published  in
 Notification  No.  G.S.R.  792
 in  Gazette  of  India  dated  the
 4th  December,  1971.

 (iii)
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 (iv)

 (v)

 (vi)

 (vit)

 (शा)

 (ix)

 (x)

 x)

 The  Indian  Police  Service  rt  ixa-
 tion  of  Cadre  Strength)  Tifth
 Amendment  Regulations,  97I,
 published  in  Notification  No
 GSR  _  793  in  Gazette  of  Indit
 dated  the  !4th  December,  1971

 The  All  India  Services  (Death
 cum  Rutirement  Bunefits)  Second
 Amcndment  Rules  !97!  publi
 shed  in  Notification  No  GSR
 905  in  Gisette  ol  India  dited
 the  I8th  December  9

 The  Indian  Administrative  Sct-
 vice  (Piy)  Lightcenth  Amend
 ment  Rules,  197  published  in
 Notification  No  GSR  1944  tn
 Gazette  of  India  dated  the  25th
 December  974

 The  Indian  Administrative  Sure
 vice  (Pay)  (Seventeenth  Amend-
 ment)  Rules,  1971  published  in
 Notification  No  GSR  945  in
 Garctte  of  India  dated  the  25th
 Deecniber,  1971

 The  Indian  Administrative  Scr
 vice  (Fixation  of  €  idre  Strength)
 Srxteenth  Amendment  Regula
 tions  1971,  published  in  Nott
 fraton  No  GSR  946  m
 Gazette  of  India  dited  the  25th
 Decumber  97]

 The  Indian  Administrative  ५1
 vice  (Pay)  Sixteenth  Amendment
 Rules,  1971  published  in  Nott
 fication  No  GSR  ॥7947  in
 Guarette  of  India  ditud  the  25th
 December,  1971

 The  Indian  Administrative  Scr
 vice(Appoimtment  by  Promotion)
 Amendment  Regulations,  1971
 published  in  Notification  No
 GSR  _  956  in  Gazette  of  Iadia
 dated  the  2ist  December,  4  27

 The  All  India  Services  (Jomt
 Cadre)  Rules,  1972,  published
 m  Notification  No  GS.R  22(E)
 in  Gazette  of  India  dated  the
 lth  January,  4972
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 (xn)

 (xu)

 (xtv)

 (xv)

 (xvi)

 (avin)

 (xvint)

 (xix)

 (xx)
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 The  Indian  Admuinistritive  Ser-
 vice  (Pay)  First  Amendment
 Rules,  1972,  published  in  Noti-
 fication  No  GSR  26(E)  in
 Gazette  of  India  dated  the  I3th
 January,  1972

 GSR  36(E)  published  sin
 Gazette  of  India  dated  the  20th
 January,  972  constituting  for
 the  States  of  Assam  and  Megha
 laya  ajomt  cadre  of  the  Indian
 Administrative  Service

 The  Indsin  Admimstra
 tive  Servic  (Pay)  Ninetcenth
 Amendment  Rules,  1971,  publi
 shed  in  Notification  No  GSR
 37  in  Gazctte  of  India  diated  the
 Ist  January  972

 GSR  76)  published  in
 Gazette  of  In  ha  dated  the  20th
 January,  977  constituting  for
 the  States  of  Assam  and  Mcgha
 fnya  a  jomnt  cidre  of  the  Indian
 Polue  Service

 The  Indiin  Police  Service  (Pay)
 Seventh  =  Amcndmint  Rules
 972  published  tn  Notification
 No  GSR  3  mGarette  of
 India  dated  the  Ist  January,
 972

 GSR  386)  =  published  =  in
 Gazette  of  Indii  dated  the  20th
 January,  972  constituting  for
 the  States  of  Manipur  and
 Tiipura  a  joint  cadre  of  the
 Indian  Administrative  Service,

 GSR  3970)  _  published  in
 Gazette  of  India  dated  the  20th
 January,  3972  constituting  for
 the  States  of  Manipur  and
 Triputa  a  jomt  cadre  of  the
 Indian  Police  Service

 GSR  4069)  pubhshed  in
 Garette  of  India  dated  the  20th
 January,  4972  constttuting  for
 all  the  Union  territories  a  joint
 cadre  of  the  Indian  Admimustra-
 tive  Service

 The  Indian  Administrative  Ser-
 vice  (Fixation  of  Cadre  Strengtb?
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 Amendinent  Regulations,  1972,
 published  in  Notification  No
 GSR  4K(L)  in  Gazette  of
 India  dated  the  20th  January,
 972

 The  Indian  Police  Scivice  (bit
 tion  of  Cadre  Strength)  Amend
 ment  Regulations,  1972,  publi
 shed  in  Notification  No  GSR
 420)  in  Gazctte  of  India  dated
 the  20th  January,  i972

 (xxi)

 The  Indian  Administrative
 Service  (Pay)  Third  Amendment
 Rults  1972  published  in  Noto
 fiation  No  GSR  43(L)  in
 Gazette  of  India  dated  the  20th
 January,  4372

 (xxn)

 Che  Indiso  Police  Servic  (Pay)
 Amendment  Rules  972  publi-
 shed  in  Notification  No  GSR
 44(L)  in  Gacctte  of  India  dated
 the  20th  January,  £372

 (xaut)

 The  Indian  Police  Service  (Pry)
 Jiest  Amendment  Rules  [  IT,
 published  in  Notification  No
 GSR  6  in  Gieetie  of  India
 dated  the  22nd  Januiry,  £972
 (Placed  in  Libraty  Sce  No
 LT—53/7?  ]

 (xsiv)

 CiNrRAL  INDUSTRIAT  SECURITY  ForcE
 (AM!  NDMENT)  RuLes

 SHRI  K  C  PANT  I  beg  to  lay  on  the
 Table  a  copy  of  the  Central  Industrial  Security
 Force  (Amendment)  Ru'es,  1971  (Hindi  and
 English  versions)  published  in  Notihcation  No
 SO  444  in  Gazette  of  India  dated  the  Sth
 February,  1972,  under  sub  section  (3)  of  section
 22  of  the  Central  Industitat  Security  Force
 Act,  968  [Placed  m  Library.  See  No
 LT—54/72  ]

 ANNUAL  Report  OF  REGISIRAR  OF  NEws-
 PAPERS  ON  PRISS  IN  INDIA

 THE  MINISTER  OF  STATL  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  I  beg  to  lay  on  the  Table

 CHAITRA  2,  894  (SAKA)  PMB  and  Resn  34
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 qd)  Acopy  of  the  Annual  Report  (Part  )
 of  the  Registra:  of  New  papers  for
 India  on  Picss  in  India,  97]

 (2)  A  statement  (Hindi  and  English
 versions)  explaining  the  reasons  fot
 not  laying  the  Hindi  version  of  the
 above  Report  simultaneously  [Placed
 m  Library)  See  No  LT—I5i5/72]

 UGC  (DIsQuaLIFICATION,  RETIREMENT
 AND  CONDITIONS  OF  SERVICI  OF

 Mi  MBiRS)  AMENDMLNT  RULIS

 DIPULY  MINISIFR  IN  THE
 MINISTRY  OL  FDUCATION  AND  $0
 CIAL  WLLIEARE  AND  IN  THE  DELPART-
 MINT  OF  CUETURI  (SHRI  D  P
 YADAV)  I  beg  to  lay  on  the  Table  a  copy
 ol  the  Univer  ity  Grants  Commission  (Dis
 quahfication,  R  tirement  and  Conditions  of
 Service  of  Members)  Amendment  Rules,  1972
 (Hind:  and  Inilish  versions)  published  in
 Notification  No  ५  re}  527  in  Gazette  of  India
 dated  the  th  Iubtuary  1972  under  sub-
 section  (3)  of  section  25  of  the  University
 Grants  Commission  Act,  I956  {Placed  in
 Library  Sce  No  LT—5I6/72]

 THI

 42  25!  hrs

 RLSIGNATION  OT  MFMBLR
 (SHRI  P  C  SETIN)

 MR  SPEAKLR  I  hase  to  inform  the
 House  that  Shi  P  C  Scthi,  an  elected  mem-
 ber  of  Lok  Sibhi  fiom  Indore  constituency
 of  Madhya  Pridush,  has  resigned  his  seat  in
 Lok  Sabha  with  cfifect  from  the  22nd  March
 4972

 12,26  hrs

 COMMITTLL  ON  PRIVATF  MEMBERS’
 BILLS  AND  RESOLUTIONS

 TeNry  REPORT

 SHRIG  G  SWELL  (Autonomous  Dis-
 tricts)  I  beg  to  present  the  Tenth  Report  of
 the  Committee  on  private  Members’  Bills  and
 Resolutions

 अमन  a  os


